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(By advocats: Shriy.P.Trikhea
ith Shrd Arvind Kumar)
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1. Divec
Fmplo es
Katla mﬁad
Mew Dethi-110 002,
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State Insurance Corporation

kq,

tor, Medical -

7. Direc
5.1. Hozpital Complex

3. Medical Supdt.

Faployees State Insurance Corpor ation

EST spital Complex

Basal Davapur

Ring Road, Delhi-110 015 .« Respondents.
(By advocate: Hone)

The applicant was appointed as a Sweeper with the
respohdents  after compTa ion of due formalities. He was

sponsored T by | mo] yment Fxchangs., He joined as  Oweeper

s f, 27.12.90 and thereafter he had  completed 2200

My Tte“ ion to the Scheme of the Government of India as

notified by the Department of Rersonngl & Training - the

Casual Labourers - (Grant of Tenporary Status and

grisation ) Scheme which came into effect w.e.d
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1.%.93, Unaer  thnis chagne, femporary  status WaS
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conferred  on casual lahourers who -
conterrad  on casdal anhourears wunao On
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the date of  the Schems for a period of 240 davs Tha
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the Teasrned

counsal and going through the application, 1 am satisfied
that this 08 can  be dizposed of by dssuing A simple
direction  to respondent Nos, 208§ 3.

The applicant shall submit a2 rep sUion

v to  Respondent No.3 with a2 copy to  respondant

represantalion

Ho. 23 within 4 weeks after

shall cansider the applicant’z oleim for canfarment  of

bl pmemmindmmt R U TS NP 1 SR U
T the respondents  perceive that the applicant's case s
t, they  shall  pass a reasoned  and  scesliing
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on date =hall pat be disturbed in any way.




